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The following hon. Members associated themselves with the Special Mention made
by the hon. Member, Shri Satnam Singh Sandhu: Shri A.A. Rahim (Kerala), Shrimati
Jebi Mather Hisham (Kerala), Dr. John Brittas (Kerala) and Shri Madan Rathore
(Rajasthan).

Need for protection of tribal land and environment in Udaipur division of Rajasthan
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MR. DEPUTY CHAIRMAN: The hon. Member, Shri A.A. Rahim (Kerala), associated
himself with the Special Mention made by the hon. Member, Shri Chunnilal Garasiya.

Concern over the practice of exceeding the limit prescribed by the
91°! Constitutional amendment

SHRI LAHAR SINGH SIROYA (Karnataka): Sir, as you are aware, as per the 91st

Constitutional Amendment in 2003, the total number of Ministers including PM/CM in
the Council of Ministers was limited to 15 per cent of the total strength of the Lok
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